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Bank of Indic Bill
[Le. M. S. Aney]

he l.as opposed this Bill. So. 1
request I may be permitted to say a
word in support of the Bill.. .

Shri D, C. Sharma: What did the
hon. Minister say? I did not hear him.
He rchould not have been so arrogant

like that. He should have replied to
me.
Mr. Speaker: Order, order.

Shrt Bhagwat Jha Azad (Bhagal-
pur): He has said that no point of
controversy has beep raised by my
hon friend.

Shri D. C. Sharma: I think he
should have been more intelligent
than anybody else.

Shri T. T. Krishnamachari: [ did
not say that. I merely said that I
had far too much respect for my hon.
friend to controvert his arguments..

Shri D. C. Sharma: I may not
have the brain of the Secretary to my
hon. friend but I have my own brain.

Shri Vasudevan Nair (Ambaia-
puzha): What the hon Minister has
stated is no reply.

Mr. Speaker: There is one thing
that I might mention that these ure
not pointg that could be raised during
the third reading., At the third read-
ing stage, we have only to take up
such points as what effect the amend-
ments which have been accepted will
have, whether any other amendments
that have been rejected should have
been accepted in order to make the
Bill better and so on. It is only those
things which can be taken up during
the +hird reading. What Shri D. C.
Sharma dealt with were very impor-
tant points, no doubt, but they were
points which should have been raised
earlier,

Shri D. C. Sharma: You are very
kind to say that they were important
points, but the hon. Minister does
not think so.

Indian Coinage
(Amendment) Bill
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Mr. Speaker: I agree with the hon.
Member that they were very Impor-
tant points.

The question is:

“That the Bill be passed”.
The motion was adopted.

16.13 hrs.

INDIAN COINAGE
BILL

The Minister of Planning (Shri B.

(AMENDMENT)

R. Bhagat); [ beg to move:
“That the Bill further to amend
the Indian Coinage Act. 1908, be

taken into consideration.”

The object of this measure is sim-
ple and non-contiroversial. When the
decimal coinage system was introduc-
ed in thig country in 1957, it was de-
cided to designate the units of the
new system as paisa coins. However,
ne the coins of the old anna-pie series
were to circulate along with the new
coins during the period of transition,
the new coins were called naya paisa
to avoid their being confused with the
paisa coins of the old system. It was
the intention then that after the anna-
pie coing had been withdrawn from
circulation completely, the distingui-
shing prefix ‘naya’ should be dropped,
and the coins should thereafter be
called only naisa paisa coins. The
coins of the anna-pie series have been
demonetised in stages, and the last
phase of that progress was completed
on the 1st January, 1964 when all
coins of the old system except the
half and the quarter rupeeg ceased
to be legal tender, As the old paisa
coins are no longer in circulation, the
time is now opportune to drop the
prefix ‘naya’ from the naya palsa. It
is proposed to redesignate the naya
paisa coins as paisa coing with effect
from the 1st June, 1964, I would, how-
ever, like to make it clear that the
proposed paisa coins wil] retain the
shape, size and weight of the naya
paisa coins which they replace.
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There is also no material change in
the design of the proposed coing ex-
cept that in the place of ‘naya’/‘naya’,
the face value of the coins. in the
Hindi words will be shown in addi-
tion.

The change in the designation of
the coing does not require any legis-
lation; it can be brought about through
the issue of a gazette notification by
the Central Government under sec. 14
(1) of the Indian Coinage Act, 190o
There are, however, certain other as-
pects of the change over which have
necessitated the present amendment.
Even after the ‘naya paisa’ coins are
redesignated as ‘paisa’ coins  with
cffect from the 1st June 1964, the ex-
isting ‘naya paisa’ coins will continue
till such time as they are called back
from circulation. The insertion of a
new sub-section (4) under section 13
of the principal Act is intended—this
is the first amendment in this Bill—to
maintain the legal tender character
of the ‘naya paisa’ coins even after
their redesignation.

With the renaming of these coins.
it will be necessary, with effect from
the 1st June 1864, to construe all re-
ferences—this is the second amend-
ment—in  enactments, notifications.
rules, deeds etec. to values expresscd
in ‘paisa’. This purpose is proposcd
to be achieved by the insertion of a
new sub-section (4) in section 14 of
the principal Act on the lines of the
existing sub-section (3).

It is intended to bring the above
amendments into force from the 1st
of June 1964, since the  situations,
which they seek to remedy will be the
direct results of the decision to rede-
signate the ‘naya paisa’ coins, which
will be effective from the 1st of June
1964,

These are the two amendments
which we propose which, as I explain-
ed in the beginning, are very simple
and non-controversial, They emanate
mainly because we want to redesig-
nate it on an earlier understanding
that when the rupees annas pies coins

VAISAKHA 10, 1886 (SAKA)
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would be withdrawn, there would be
no necessity of having the prefix
‘naya’ or ‘naye’. So, it is in the nature
of a consequential amendment. I
move. .
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Mr. Speaker: Motion moved:

“That the Bill further to amend
the Indian Coinage Act, 1908, be
taken into consideration”.

I

' Shri Heda (Nizamabad): I expecied
that the hon. Minister when moving -
for consideration would have given us
a repory of the efforts of Government
infeliminating the use of annas, parti-
culuriy one anna, two annag and three
annas in usage in the general market
If you jgo to the market, you still find
people talking in terms of two annas
and three annas. Even ip the Central
Hall,|if we order cold coffee, we are
asked {p pay exactly 37 nP. Thuat is
what six annas come to.

So, the|point is that it is not much
material benefit, if you take away only
tie word ‘naya’. The material thing
is that| you should cease to think in
termg of annas, particularly one anna,
two annas and three annas, So far as
the 4rannas and 8-annag are concern-
ed, it does not matter because there
are »ingie pieces of that denomina-
tion. But il somebody talks fin terms
of onc anna or five annas or six annas,
1t is against the spirit of the Bill, and
of the [Act that we passed.

Therefore, Government should have
come forward and told us what efforts
they, have made in popularising the
new | systern and persuading people to
give up thinking in terms of annas.
|l find that from that angle, the Gov-
ernment have not'Idune much. I do
hope they will take this occasion 10
use the radio, the press and other me-
dia at their command|and see that
annas do not enter any more in peo-
ple’s thinking. With these words, I
support the Bill,

Shri Tridib Kumar Chaudhuri (Ber-
hampur): On a pointclof clarification.
The hon. Minister said that the naya
paisa coins would continue to be iegal
tendaor.
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Shri E. S. Pandey (Guna): Are you
counting naye paise?/

Shri Tridib Kumar Chaudhuri: 1
have got it. ‘Naya paisa’ is written
here, What about ten and flve naye
paise? Will they all continue to be]
legal tender?

Shri B. R. Bhagat: Yes.

16.20 hrs.
[Mr. DePUTY-SPEAKER in the Chair]

Shri Morarkg (Jhunjhunu): I only
wanted to ask a question. The hon.
Minister said just now that this was
a Bill to amend the Indian Coinage
Act. Why is this word “Indian" atill
kept? Here in this country we have
only word [ndian coins| we ds not
have British and other coins. Just as
we have dropped it from the In?iun
Companies Act and Indian Incomedtlux
Act and call the only Companies Act
and Income-tax Act, T think the
Finance Minister could have taken
this eap:po:'tl.J.nit;,r:'I to drop it here also
and call it only: the Coinage Act.

The Minister of Finance (Shri T. T.
Krishnamachari): Sometimes the Law
Ministry permits us tp bring ceriain
omnibus| Bills to make verbal amend-
ments of this nature, 1 will certainly
draw the attention of the }'..aw Minis-
try ‘o this, Probably when; they bring
the nrext ormnibus Bill, all this will
go.

Dr. M. S. Aney (Nagpur): My hon.
fricnd suggested that the use of the
word “anna” should be completely eli-
minated. I do not think that by merely
passing a law you can eliminate ihat
The word has been inf use not for a
few years, but for centuries together.
So, the best thing is that without dis-
turbing vour deeimal system, j‘ou]’
can make five naye paise egua] to one
anna, and have 20 annas in a rupce. If
you introduce new tables like! that,
vou can have the whole system with-
out disturbing it. It will be consis-
tent with the use of the word “anna”
“hich:has been there for such a long
time.
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Maharajkumar Vijaya Anandg (Vi-
sakhapatnam): What will be the cost
invoived, because probabiy you will
have to alter T.he} machines? Will it
oc worthwhile?

Shri Sonavane (Pandharpur): 1 am
happy that this Bill hag been brougm
forward by the Government to removs
Lhig t(-rminulogyj of naya and naye,
but I want o make two suggestions.

The first suggestion is this, that
while having new coins, particularly;
the paisa as it would be called here-
after should be of a size that would
be convenient 10 carry. Otherwise,
even if we hold these coins, ail the
coins slip through our fingers It 1+
a very strange thing, and it is very
difficult to hold the coin. Therefore,
the lowest coin should be of the size
of the old paisa, or at least of some
s#ze. The lowest coin should not be
such that we cannot heold it in our
hands, or that it cannot be sustained
in the palm of the hand. Let us in-
credase the size or the dimensions or
the coin in some way

My second suggestion concerng a
legal point. Here only these words
naya and naye are removed from the
coins. Dwoe! it apply to all these coins
where naya paisa is written, because 1t
s there in 25 naye paise and other
comns. My reading of the Bill is that
this removal is not common to all the
coins This 1s lacuna according to me
and if lacuna is there Government
should do something. Otherwise only
the ‘naya paisa’ wil] be remcved from
the last coin and all the other coins
would retain that. With these sugges-
tions 1 woulgd welcome this Bill.

Shri C. K. Bhattacharyya (Raiganj):
Sir, I want to make a few observa-
Iti-ans. It is easy to introduce coins
out at times it is difficult to w.aintain
their currency. That happened during
the British days also. There were
coins known as double paisa and pies
but the pies were never used..(In-
terruption,) I Kept some of them as
exhibits. They were of the same size
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as the preset naya paisa but these
welg never ip the market. At times
my apprehengion is that the naya paisc
will go the same way as the pie did
during the British tule. Mr. Sona-
vane's suggestion is an impertant one.
It should be of a size which looks res
pectable or handable. For that I say
that it may be done as they did durin:
the warp time, in order to reduce the
mental content of the paisa. At that
time, the circular disc was maintained
but g hole was made in the centre.

The Mmister of Finance (Shri I.
T. Krishnamachari): They were used
as washers,

Shri C. K. Bhattacharyya: It led to
imore serious consequences also. When
i+ was put in currency, we published
a cartoon in our paper as if 3 peasant
was handing over it to his wife. In
making it, the king's head had been
-emoved. The peasant's wife was ask-
ing: where is the king's nead. When
the cartoon was published, the then
Fovernment took exception to it Be-
ades being used us washers as the
“inance Minister says, it led to more
<erious consequences, In any case
what 1 feel js that two naya paisa
coing will remuin iy currency and the
one naya paisa wil] go out of exist-
ence. My sugestion is that this 2 nF.
may be made of g better size and may
be given a place in the system. The
system ig described as decimal coin-
age and in a decima] coinage, how
can 2 nP come in? It should be 1, 5.
10, etc, and the introduction of 2 nP
15 g misfit and a misnomer. My sug-
gestion is that the 2 nP coin should
be made the lowest unit and should
be given a size which could meat all
the objectiong that had been raised
against this naya paise or paise of the
size which we have got.

Shri 8. Kandanppan (Tiruchen-
gode): Sir, we usually identify coins
by their shape size and colour. Even
the literate people do not look into the
letters written there. After Indepen-
dence, especially after the introduc-
tion of the paya paisa, most of the
letters on our coins are written in
Hindi alone. Of course it giy sen-

VAISAKHA 10.
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timental gatisfaction to the Hindi peo-
ple. Please do noy mistake me but
i can easily be done in all the four-
tein languages as well and we will
=isa hove the satisfaction of having
ur owy [anguage in tha- particular
‘o'n. 1 feel that thiy suggestion can
wsily be accepted by the Mimster,
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it aoare fag (1) - e
gEEn, ¥ w1 faq &1 £% mdw %
T 7EY a8 faw R A ur € aE
THT BTG 91, a7 747 | q7 ar "
F°¢ 10 7Y 91 34 7 & weaT T
AT AU O @R OAE F A 7197
AT gAY W saEqn A dwaE
771 2 AN I9F fomfad 6 e wrdi s ¥
T3 7 Maa 7T AU g | F 1w T
A e T 5 R g q waw
IR (TR W T WA ZE 2w
T ug fam <o &1 Amer 7 v Fr |
WIS HTEqT 4 & (% TF A0 99 F1 F5
A5 FEY taedt, T fawre fwedy @, q
@rér fawdy g, 7 femsend fawdt 3
WoAE ek | faeAr & §faA
T AT g a0
TR AT 4F W @ a=W &5 A0 9%
F1 frer S & W ATt w gl &
33 T & AW or AU 9F ¥ e
QAT §YAT @S FIAT GEAT AL AT FT
T 1 A T

AT o AT M § A AT w=w &
g FqifE fafre miga ow 3§ madf
8, 7@ fage & WY wAET T 7oA
7% 5 g€ & 1 ¥faw fow o 76
AR A W17 o gE/w T A F7 Fw
FIT & fF (o Y quig & ag fa=r =man
AT | AR ¥ ¥ BT T E TV GEE
TAMGAST {FAT A fF T wEC A
firer of, A TaFT ®nf wra faifer
# 1T | Fw AT G E AT 4F oW
i T fgwn T g | mE wEY A
o W § AT Erew- At wew 11
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[ T fag)
T F Yo qy FATT 2, 3% AV
0 A7 7 wEx F oAl
T TF a1 47 & qrav Aafewt w0
A& | TR T 8w wraar
57t & ota (¢ Amfew oF T6ar 4
5T § | TE AT AA 31T 3 AT FS [FaT
g g & fFar ZoT KFA AT A
0 g7 awA ¥ 38 9m v o¢ 7 w5
T FLAE Qoo AT 47 fawr Qg w1o0
for @ ¥ 97 ¥4 7 T w7 3wt
o ST AT A Y g5 q (7T AgqAT
forer & @ 96 = § 7E AT ¢
TifdaTdT &1 OF 927 T0F F fA0
AR ZATC B0 & F74 0L F oy
T g R fF a== 47 77 78 Fi wAT
frrer ST 7 2 A I ¥ (AT A
T T Fi 43 fEA 21 AfES
fF s 5t Fomrard o faw #
AR § AR IAFT TN T AT AT
% Tafer ag £ 2 f2 5% Ty 27 AT
arfge | A FomTITA A T w7
qET F7 % TLF AT AH AT H 47
ot gfrad T qHAT AT IFAT
AIFewrE 7% AW ATITH T F7 HAAT T
g qZA A0 SUFT fFu & 1 Fegemd
feqrfaz gorar &1 arfos & 7 i
faar T AT F1 T TS (AT E
afFt T @ g TwA ¥ 38 mi ¥
fora ot &1 %€ weT A fora WA
#1 wr€ w7 A, THIAT TER ITEA
® wAvg 3 A4 A § AT WAT
Tt & fau € fami &1 71 {7 T
FE 7Y & AfEA T g wE qTT A
R @ & A agm fF Igae a8 gom fa
qUong oo A7 W F 7 T ¥
fra 9, WTY & Freg WA g1 | AfEe
MR Ty HER T@AT &1 WL 4€
arefrr fead (doraw) fae 39g QT
@ *c & A e F9 ¥ W9 oW A G
¥ ureTT ®7 B afew 17 9
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Aqw %7  AifeoE A4t 37 F T 40
aF o7 & 3% fanT 7 9% | g v
¥ g & T fadow A1 swT FAT 7

oY fow aromw (FAET) - IS
wgET, T I & % 7F q@ dar wEd
T I3 goTT A T AfwA T
waea fadt a7 a9 7t wigar =fgn
WW‘#?W%_:—-——

TG W B &, Ay w7 o )
7¢ fra 3 A7 wfY T q IALT THE H
A8 wET fF 4® <Y TAT &7 g2 47
ATHIT T Qo0 A GF 1 &7 feq ¢ A
¥ FTA T T AT fawgS A6 E
57F17 ZvmAe forew & fr gfaar v
T AM & SA&1 554 W94 qBT WY 3308a7
FTAr AAMGT swar | ¥ T owNEl
1 941 & fg=T FaAr ot T3 g
# | =1 w1 917 I F1 oA o
ngfr & wfrm femma ama § adt gfaa
TEAT ¥ q17 Qoo AU qAT T TF TW
21T 2 Tw T v A% H a0 frAT
EZ AT OAAT B

7z w87 ¥ fa wE omT A1, 3s

0 d% qmd 3% AF 9§ &
¥ oqza ¥ =g oM AN WA
1 &TH @G 77 M9H qFAIT FI
Tt &Y AT gFADT WAw qY 93
T G Ad & 9o 77 4% A a8
g1 §F TG OF AGr GHT IFTAQGT &7
femrr 2 1 ¥few Sft A7E o7 o 9%
Fa Gy ¥ 2 A o dur wusl =
oTET & §HAT TG UF AT GF £ w27 oy
T A7 & Terdt § | agt § o yew
Fear g f T ) a7 foer iy
¥ 2y 27 "7 § wgig 9% A7 9% g
wifen =& D5 IFMA a7 93 A7 &
¥R fomw arar
TC R NI ATATH o S WUHT TC SO0
E FTY T[T AN AT T WA
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oaia 93 O ¥ & A 93 A7 9F whry
¥ | oa o7 FAAT T 19 wavg abATAY
FIAT | A &7 avy H qqAT I8 &
fora 1 & w7 1 IrEy 21 A7 e 2
IgF Ty G 93 A GG A arfen
afra 3 93 74 4@ " # oA =
7 ¥ o fav @@t wwem w0
afa T qar & F 98w T97 9 0% A4 4
FTHQET ZNAT A7H £ H17 FET g T
nF AT Gav SuTar A4 ¥ AT wAY g oOw
7 47 F7 dEaids WY (e AT  gafan
7€ Afaw o &

FUFE AT EA T AAIARI A 71T
A frag ceaqi & fezra’ &
RS A 41 A foam e
afewa ot 21 a1 97 § 57 &' agar
Tear £ f& e 447 ¥ 9@ aw o
qoo 77 A4 F7 fgn@  veET WET B,
qoo #1 Ho i fF Zomwea wzfA F
qrn 07 fReT 37 A @ aw I A
fom ¥ oY @59 W qF3 o A oI
T 97 72 ¥ I fgma A€y wrAy
7 gerge wm A F o Tifam & oz
qrAtr fra® (awvw)  fam W
T g @ IERT AWAA FIAy E AW
3T WA g &0 oY F1§ qaree
39 & ary ¥ 7 g1 wfgm ) o= 97
west & arg & 3H fawgw 1 TwGT
H7H 0 AW FIATE |

Shri B. R. Bhagat: Mr. Deputy-
Speaker, Sir, I am glad the House took
such a keen interest in this matter.
T will certainly look to the suggestions
of hon. Members who want the
size or the weight or the shape of
this nava paisa to be changed. The
only difficulty in this matter is that T
am subject to correction—even today
the value of the alloy is more than the
value of the naya paise. So, if you
Increase the size or strengthen it the

cost will be more. ;
Secondly, it should be b‘ in

_ﬂ.mmd that 1 naya paisa ix a counting

10, 1888 (SAKA) Coinage 13780
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or nominal denomination. The hon.

Member suggested that instead of

I nP which should not be there, there
<hould be 2 nP coins. The difficulty
would be, how to express odd deno-
minations like 1, 3 or § if you do not
have 1 nP. We inteng shortly to in-
troduce 3 nP coing and probably that
may solve it. We will look into it
again and bear in mind the sugges-
tions and feelings of hon. Members in
this matter.

The point was raised by Mr, Heda
that even after so many years, this
anna concept is still there in every-
hody's mind and the value is expres-
sed notionally at least in annas. That
may or may not be so. But old habits
which have been there for generations
die hard. So, sometimes we may think
in terms of annas. But a number
of steps have been taken by Govern-
ment and I do mnot think any propo-
ganda is needed. Now the value is
heing expressed in naya paise because
it is easier. In schools, the arithme-
tical clculations are taught to the
children in rupeeg and naya paise and
not in rupees, annas. So. T hope the
anna will disappear in course of time.

With these words, I move that the
Bill be taken into consideration.

Mr. Deputy-Speaker: The question

I

‘“That  the Bill further to
amend "~ Indian Coinage Act,
1906 be taken into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: The House
will now take up clause-by-clause con-
sideration of the Bill. There are no
amendments.

The question is:

“That clauses 2 and 3 stand part
of the Bill”

The motion 1was dopted,

Clauses 2 and 3 were added to the
Bill,

Clause 1, the Enacting Formula and
the Title were added to the Bill.
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Shri B. R. Bhagat: | beg to move:
“That the Bill be passed”.

Mr. Deputy-Speaker: Motion moved
“That the Bill be passed”.

Shri C. K. Bhattacharyya: Sir, the
hon. Minister just now referred to the
shortage of metal.

Shri B. R. Bhagat: [ said the value
of the alloy is more than the wvalue
ul the nayg pasa,

Shri C. K. Bhattacharyya: I only
want to refer to certain transactions
that the Government of India had with
the United States, The Government
of India  paid back or dis-
charged certain obligation to the Unit-
ed States in rupees. The obligation
was to pay in silver only, but in dis-
charging that obligation, they paid
along with the rupee the amount of
nickel and other metal included in the
rupee free of charge. 1 would requesi
him tg calvulate the value of the meta!
that has bven made over to the United
States——nicke! and other metal—be-
cause in paying, they took into consi-
ficration only the value of silver and
not the value of the other meta] in
the coinz. The entire thing appeased
in the pnewspapers, [ do not exactly
remombgr it, bu. it was a good value.
The hon. Minister may find it out as
to what was made over to the United
States in the form of nicke]l and other
metals without getting any return for
that.

Shri Heda: May I know why one
anna and fwg anna coing are not with-
drawn?

st wzr fag (Fim) @ 3TeEE
wgrem, & o faw #1 favtg v g
A 77 g "TEIT A §I OH A,
=y, f2q ff =2 47 o= § FY a7
T T F, 37 & AW A Ao
7N qraf I grawT TQT g @A
#1 orm fr 787 97 A agA ¥ faa
AT T m%.waiarmwirﬁ:
ATz AT TIT £, A fAe A0F ¥ 3T A7
At A e 2, 77 agA At
2 T 7R F orfew I 2
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37 41 It 723 §, 97 ) w fafece

@ & 7 sfaen § {7 v maee A
fadi #1 37 agwy & frarer foa §, ol
forait arer o & 1 o T A AL ]
T #1 7T Hife 5@ wend fe,
wifr fesgema § 79 ¥ safawr o7
e AW taw 13 ferpata &Y
HTEET A T ITH & oW a@ qEnge
2\ 7 ZET gim I+ Fawg 77 form a
ot wiw avd &, Wi A faqwe qgA
Zi, TTEE Zi A1 B W F19 &, 9% 9
T 79 ST H A 57 ¥ ) gwfen
37 97 &g wiF ¥ faege Ar-mafa
2 fx 3 wdr qafsaqt & fegd T AT A
TA ) TT Fi3 W TIAHT F weA
AR WA § | TfET A § AT A
nzar £ i1 fegeam &1 madRe ¥ 9w
TgnTAT 7 A At &0 gy fom ¢
T4 foam & 7o far & favn f g
ar =i g froaww et s i
FiOBTA 43N

Shri T. T. Krishnamachari: On tne
question of quaternary coins which
were shipped to the United States
wiong with a certain amount of silver.
the reuson was this. We had equip-
ment for converting quaternary coins
nto silver. I took a long time and
it cost a certain amount of money.
The United States were willing to
take the silver value of the quaternary
con in replacement of the 10 million
nunces of silver which we had to ship
to them., As a matter of fact the
cost of conversion of the yuaternary
coins into silver was greater than the
nther alioy that we could get from out

of it. Thercfore, the Indian Govern-
ment did not sustain any loss in this.

We do not know what loss the Ame- -

cican Government sustained gnd how
much they recovered. I can assure
you, Sir, because I was responsible for
‘hat transaction, I took care to see that
we did not 195¢ anything thereby.

*r as searching the people in
the ts is concerned, I do not think
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it has anything to do with this Bill.
Probably they search the employecs
who go out of the mints to find out
if they are not carrying away with
them some small tools.

Mr. Deputy-Speaker: The question
is:
“Thap the Bill be passed.”
The motion was adopted.

1643 hrs.

INDUSTRY (AMENDMENT)

BILL

COIR

The Minister of International Trade
(Shri Manubhai Shah): Sir, I beg 1o
move:

“That the Bill further to amend
the Coir Industry Act, 1953, be
taken into consideration.”

Perhaps the House is aware that the
Coir Industry Act was passed in 1953
and the statutory Coir Board came
into existencelin 1954. As a result of
the working of this Boarq for the last
one decade, the House is aware that a
lot of improvements have taken place
in the coiy industry. When the House
enacted the Bill in 1953, the industry
was totally/depressed. More than 60
per cent of the coir labour was un-
employed and the world markets had
slumped to the extent that ‘our ex-
ports of coir and coir products had
gone dowp to the level of Rs. 3 to Rs.
4 crores. In ther last one decade,
particularly in the last few years, we
have been able to recover much of the
lost ground. Now we lare exporting
almost to the extent of Rs, 14 to Rs.
15 crores worth of exports apd the
industry is working practically|in full
swing. When we analysed why the
coir industry in our country is not
turther developing, we found that un-
less we| produce better goods for ex-
pt:vrt,t there can be no further improve-
ment.

This is an industry hich
92 per cent of the! produ ex-
ported and only 8 or 10 pe t is
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being locally consumed. So, on en-
quiring from foreign countries, we
were/ convinced that mechanisation
should be introduceg in the coir in.
dustry in a gradua]l manner. We had
a tripartite meeting of all the E.nterestu
1 Kerala particularly, because Kerula
accounts for more than 95 per cent
Jf this industry. The rest is in West
Bengal/ Maharashtra and Andhra Pra-
desh. This is more in the maritime
States where coconut production is of
o large order. We felt that/ the de-
signs can improve only if we
had better weaving, better finishing
and better dyeing facilities attached
to it. We, therefore, decideed khat the
Coir Board, that is the Government ot
India, itself should endeavour to set
up such a factory. The Act ag| it is
does not provide for any such activity
because it was not envisageun those
days that the Coir Board or the Gov-
crnment would have to take any res-
ponsibility in this matter. Being a
new' venture very few private com-
panies are really coming forward to
sel up such a mechanised unit because
they are not quite sure fWhether the
mechanised unit would be able to
compete with foreign countries. We
are convinced, and our technical sur-
vey shows—we know! what is done in
Holiand, Belgium and Germany be-
cause these are the three countries
where coir industry ig highly mechan-
ised and which| produce competitive
goods—that we have the  technique
here and also the raw materials. The
fibre is actually being exported from
us,;’ Ceylon and Malaya. They do not
have the raw material. Therefore, we
can earp better forei exchange al-
most to the extent ofjRs. 26 crores to
Rs, 2 crores. It will glso provide more
employment. It may ap to be a
contradiction in  terms, jbut when
mechanisation takes place the present
utilisation will almost be doubled.
Therefore, while mechanisation tends
to reduce employment per loom, be-
causelior expansion we will be able to
provide a larger employment poten-
tial

Then, there was a cess placed under
the other Act| That used to give us -



